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1. Krishan Dutt, fSuperintendent, Central Excise Range-III, Badi,

Himachal Pradesh.
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7s Sanjiv Aggarwal (FBW‘SE?TIVWZad), Superlntendent Central
Excise Comm:ssnonerate (Audit), Chandigarh.

8. Sanjiv Singh, §uperlntendent, ICP Amritsar.

9. Anuj Sh.armai_“:» Superintendent (Adjudication), Central Excise
Commissionerete, Ludhiana.

10. Anil Khanna, S‘iuperintendent, Central Excise Range, Batala.

3' ...APPLICANTS

BY ADVOCATE: Sh; V.K. Sharma.

VERSUS

CP NO.060/00164/2015
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iy Dr. Hasmukh 1;’Adia, Revenue Secretary, Government of India,

Ministry of Fin%nce, Department of Revenue, New Delhi.
2. Mr. Najib Sh%h, IRS, Chairman, Central Board of Excise &

Customs, Mini%try of Finance, North Block, New Delhi.

| ...RESPONDENTS
BY ADVOCATE: Ms’}, Nidhi Garg.
| ORDER (ORAL)

HON'BLE MR. Jus‘fnce L.N. MITTAL, MEMBER (J):-

Counsel for the respondents has pointed out that Hon'ble
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High Court vide order dated 20 01.2016%in, CWP No0.691-CAT/2016

filed by some priva te espondents agamstfthe ord er of the Tribunal
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aforesaid writ petit
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time being.
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(JUSTICE L.N. MITTAL)
MEMBER (J)
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(RAJWANT SANDHU)
MEMBER (A)

Dated: 27.01.201‘}6.
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